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IN THE CENTHAL J0iV1INISTRATIVE TBmBUNAL, 

Allahabad Benc h, Allahabad. 

Original Appl !cat ion No. 485 of 1997 

this the 5th day of Feb ru a.ry • 2001. 

HON ' BLE avlR JU.:>TICE H. rt. K. THI VIDI , VIC6-CHnl .HiV\-J-t.J 
HON' BLE iv\h M. P. ~INGH , Al\UNI.:l THnTI VE lv1 E1ABER 

---------------------------------------------
.ant . J anki Devi, ~J/ o 1 ate $ri Ki s han Lal, tV o Hou se no. 152-B, 

.k'j un Nagar, r.-.g ra , ( u. P.). 

By Advocate : Sri Rakesh Ve.nna 

Versus. , 

• • • J.oppl !cant. 

Union of India t hrough .:;;e cretary, l•linistry of Tel ecanmunication , 

New Del hi. 

2. The General Man ager { Telephones) , Tele can. 

Ag ra { U. P. ) . 

• • • Re spondents 

By Advocate : ::iri Rnit ~'thalker 

0 H DE H ( 0 H A_£~ 

The controversy in the o. A. i s squa rely cove r ed 

by t he judgment -of t his Tribunal dated 13. 9 . dJOO passed in 

o. A. no. 463 of 19 97, by which it was hel d that the enpl oyees 

of th e Canteen on be ing treated as Governnent servant in view 

of the j u dgnent o{ H0 n' bl e .:;;upreme Court in .O . K. Jba Vs. 

Union of India 8. Qhers, is entitled t o continue in service 

upto t he age of EQ years. In t he pres ent case, the husband 

of the applican t was retired at t he age of 58 years w. e . f . 

30 .11.1993. HONever, as a Gr oup •o• the applicant's husband 

was entitled upto the age of EQ years i.e. t ill 30.11.1995 . 

-' "'-HONeve r , as t he husband of the applic an t wa:a- died on 20 . 2.1995)1' 

t hus , she could only be entitled f or
1
the pay fran 30.11.1993 
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to 20. 2.1995, which shall be paid by the respondents VJithin a 

period of four months fran the date of : receipt of copy of 

t his order. 

2. In vie~~ of ·. the above. the application i s disposed 

of as above with no order as to costs . 

• 

J\1. 1 ahab ad : Ilated 5. 2. 2001. 

GIRIBH/-

• 

VIC£- CHJ-Uf'MAN 


